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PAPERS LAID ON THE TABLE 

AWARD OF LABOUR COURT, ANDAMAN 
AND NrcOBAR ISLANDS AND RAJAS-
THAN BHOODAN YAGNA BOARD (RE-
("O:NSTITUTION) ORDER. 

The Minister of State in the MIDI8-
try 01 Dome Aftalrs (Shri Datar): I 
beg to lay on the Table-

( i ) a copy of each of the following 
papers under sub-section (2) of sec-
tion 17A of the Industrial Disputes 
Act. 1947:-

(a) The award of the Labour 
Court, Andaman and Nico-
bar Islands, Port Blair, in 
Industrial Dispute No. 2 of 
1959 published in Anda-
man Nicobar Gazette Noti-
fication No. IDAI1713 dated the 
5th July, 1959. 

{b) Notification No. 129159 pub-
'lished in Andaman Nicobar 
Gazette dated the 30th Sep-
tember 1959, rejecting the 
above award. [Placed in 
Library. See No. LT-2128160]. 

(ii) The Rajasthan Bhoodan Yagna 
Board (Reconstitution) Order, 1960, 
published in Notification No. GSR 406 
dated the 8th April 1960, under sub-
Aection (5) of section 4 of the Inter-
State Corporations Act, 1957. [Placed 
in Library, See No. LT-2129160]. 

n.1I hrs. 

POINT RE: DISCUSSION OF SINO-
INDIAN RELATIONS 

Shri 60ray (Poona): Regarding the 
discussion on Sino-Indian relations 
which yOU promised to allow, would 
you give us a full day instead of two 
hours, because the Prime Minister 
himself may take about Ii hours? 

Mr. Speaker: No, no. We have fixed 
it for Friday. I had originally thought 
that, it could be taken up at 3 P.M. 

Relations 
and concluded at 5 P.M. or 5.30 P.M. 
But that day being a non-official ciay, 
we will start the discussion earlier, 
at 12 noon or 12.30 P.M. and carry 
on for 2 or 21 hours, whatever is the 
time avai'1able. After that, we will 
take up non-official business. 

Shri Goray: Suppose we agree to 
forego that. 

Mr. Speaker: There are other hon. 
Members who will not agree to that. 

Shrimati Rena Cbakravartty(Basir-
hat): I have no objection to having a 
full day's debate on Sino-Indian re-
lations. But that time will have to be 
from the official time. We have never 
agreed to give up the time for non-
official business. 

Shri Braj Raj Singh (Firozabad) : 
The Minister of Parliamentary Affairs 
announced yesterday that two no-
day-yet-named Motions fixed for to-
day and tomorrow had been cancel-
led. Thereby we have saved 4 hours. 
Again, another Motion fixed for dis-. 
cussion was not taken up. So we 
have in all saved 6 hours from the 
official time. 

Mr. Speaker: We cannot make that 
into one day and devote it for this 
discussion. 

Sardar Rakam ~  (Bhatinda): 
The Motion which was to be taken 
yesterday was not taken up because 
none of the Members concerned was 
present.. 

Shrt BraJ Raj Slnrh: I am not ac-
~  anybody. 

The Minister of ParUamentary 
Affairs (Shrl Satya Narayan Sinha): 
We are already behind schedule by 
two or three hours. So we have to 
make up for that time a'1so. 

Shri 6oray: Within two or three 
hours, how can this matter be discus-
sed? There are so many issues in-
volved. 

Mr. Speaker: It can be discussed. 
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Sbri llabaab' (Dhenkanal): We had 
dven notice ot an adjournment mot-
ion which you have been pleased t,o 

disallow. I am not pressing for that 
nOW. But I would like to know tram 
the hon. Prime Mi.nister whether the 
news about further Chinese incursion 
reported in the papers is true or nOt. 

Mr. Speaker: It will all come up 
day after tomorrow. It is not :rar 
off. (Interruptions). 

Sbri Rem Baraa (Gauhati): W. 
want a reply from the Prime Minister. 
This news has been put in headlines 
in the newspapers. The Prime Mina-
ter must give some information about 
it. 

Mr. Speaker: Hon. Members will 
have an opportunity to raise t!W 
matter at the time of the discussion 
on Friday (Interruptions.) I am 
afraid hon. Members are once again, 
by spurts. obstructing the work of the 
House. 

Slari MabaDtJ: We do not. 

Mr. Speaker: Recently, from tim. 
to time, encroachment or other 
has been reported in the newspaper:,. 
Each time it appears in the Press, am 
I to allow an adjournment motion, 
particularly in view of the fact that 
we are going to have a discussion day 
after tomorrow (Interruptions)? 

Order, order. Hon. Members caa-
not think that their opinions aloRe 
are right. (Interruptions). 

Slui Braj Raj SiD&'h: They are 200 
miles inside. (Interruptions). 

Mr. Speaker: Order, order. Those 
200 miles are not going to shrink or 
increase by day after tomorrow. 
Hon. Members will hold their lOuls 
in patience. Shri Gopala Reddi. 

I 
1U01 hn. 

PAPERS LAID ON THE TABLE-
contd. 

NOTIFICATION UNDER SEA CUSTOMIi ACT 

The Deputy MiDIster aI "...... 
(Shri B. R. Bhapt): On behalt at. 
Shri Gopala Reddi, I beg to lay 011 
the Table, under sub..section (4) of 
Section 43B of the Sea Customs Act, 
1878, a copy of Notification No. G.S.R. 
420 dated the 16th April, 11H1O. 
[Placed in Library. See No. LT-21IGI 
eO). 

12.11 hn. 

COMMITI'EE ON PRIVATE MEK-
BEP.s' BILLS AND RESOLUTIONS 

SIXTY-FOURTH REPORT 

Sardar Rukam ~  (Bhatinda) : 
Sir, I beg to present the Sixty-fourth 
Report ot the Committee on Printe 
Members' Bills and Resolutions. 

II.llt hn. 

ESTIMATES COMMITI'D 

NINETY-THIRD AND NINETY-FOURTH 
REPORTS 

Shri Dasappa (Bangalore): Sir, I 
beg to present the followinl RepoIU 
of the Estimates Committee:-

(1) Ninety-third Report on tile 
Ministry of Steel, Mines & Fuel-
National Coal Development Corpora-
tion Ltd., Ranchi (Reports and Ac-
counts); and 

(2) Ninety-fourth Report on the 
Ministry of Commerce &: Industry-
Hindustan Machine Tools Ltd., Banga-
lore (Reports and Accounts). 




